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THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD
. L2

Civil Misc Reviey Application No,1207/4993
in

Original Applicati on No, 289 of 1993

GEFQE Dayﬂ-l Chﬂdbw eas e seoe ﬂpplicant

Vs

Union of India and others soe Respondants

=303=

MON'BLE MR MAHARAJOIN, MEMBER J)
as

HON'BLE MR v K SETH, MEMBE R(

The instant reyiey 8pplication has peen preferred

under Rule 17(111) of Central Administratiye T;'ibunal(Prncedura)

which original application Ng, 289/93 wag dismissed,

POWers as are vested in a civil court while’ trying a civil suit,

As per provisiong of Order XEVII, Ryle 1 of the Code pf Civil

() if it suffers from an error spparant on the face
of the record $ ar

(i1) is liablg to be reviewed on &count of discovery

made, despite due diligence; orp

(iii) for eny othar Sufficient rsason, construed to mean
"anal ogoys reason',




judgment, Consequently, the review application merits

rajection and the same is haﬁaby rejected,

 MEMBER(A) MEMBER(J)
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